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THE BANKING, PUBLIC FINANCIAL INSTITUTIONS AND
NEGOTIABLE INSTRU%ENE%Q%?WS (AMENDMENT)
- ~ACT,

No. 66 or 1988

[16th. December, 19881

An Act-further to 8mend, the Negotiable Instruments Act, 1881, the;
Reserve Bank of India Act, 1934, the Banking Regulation Act;’

1949, the State Bank of India Act, 1955, the State Bank of India
(Subsidiary Banks) Act, 1959, the Deposit Insurance and Credit

Guarantee Corporation Act, 1961, the Industrial Development

Bank of India Act, 1964, the Banking Companies (Acquisition
- andt Transfer of Undertakings) Aet, 1970, the Regienal:-Rural
- .. Banks'Act, 1976, the Banking Companies (Acguisition anc

..of India Act, 1981, the National Bank for Agriculture and
Rural Development Act, 1981 and the Industrial Reconstruc-
tion Bank of India Act, 1984. '

.BE it enacted by Parliament in the Thirty-ninth Year of the Republic

of India as follows: —
o o CHAPTER I
_ PRELIMINARY
1. (1) This Act may be called the Banking, Public Financial Institu-
tions and Negotiable Instruments Laws (Amendment) Act, 1988,

~ (2) It shall come into force on such date! ag the Central Government
may, by notification in the Official Gazette, appoint, and different dates
may be appointed for different provisions of this Act, :

CHAPTER II

AMENDMENTS TO THE NEGOTIABLE INSTRUMENTS Act, 1881

2. In section 8¢ of the Negotiable Instruments Act, 1881 (hereafter

in this Chapter referred to as the Negotiable Instruments Act), for the

words “six per centum”, the words “eighteen per - centum” shall be

substituted. . :

3. In section 117 of the Negotiable Instruments Act in clause (c), for
the words “six per centum” the words “eighteen per centum” shall be
substituted. ‘

1. 30-12-1988; vide Notification No. S.0. 1210(B), dated 28-12-1988, (except sections
4, 12 and 13) Gazette of India, Bxtra ordinary, 1988, Pt. II, sec. 3(ii).

1. 1-4-1989; vide Notification No. S.0. 240(E), dated 29-3-1989 (in respect of 5.4), Ga-
zette of India 1989, Extra-ordinary 1289, Pt. 11, sec. 3(ii).
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" Transfer of Undertakings) Act, 1980, the Export-Import Bank

26 of 1881,
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4,'Th the Negetidble Instruments Aet, after Chapter XVI, the follow-
ﬁrg t’:hap‘t'er shall be tnserted, namely:—

‘CHAPTEB XVII

Or PENALTIES IN CASE OF DISHONOUR OF CERTAIN CHEQUES FOR INSUFFICIENCY
OF FUNDS IN THE ACCOUNTS

138. Where any cheque drawn by a person on an account main-
tained by him with a banker for payment of any amount of money
to another person from out of that account for the discharge, in
whole or in part, of any debt or other liability, is returned by the
_bank unpaid, either because of the amount of money standing to the

 credit of that account is insufficient to honour the cheque or that it

_exceeds the amount arranged te be paid from that account by an

- agreement made with that bank, such person shall be deemed to have

. _committed an offence and shall, without prejudice to any other pro-

... vision of this Act, be pumshed with imprisonment for a term which

lmay extend to one year, or with fine which may extend to twice the
amount of the cheque, or with both:

Provided that nothing contairied in this section shall apply

(a) the cheque has been‘presenfjed‘ to the bank within a

.period ef six-months from the date on which it is drawn or within
the period of its validity, whichever iy earlier;

. (@) the, payee or the holder in due course of the cheque, as
""" "the case may be, makes a demand for the payment of the said

amount of money by giving a notice, in writing, to the drawer -

of the cheque, within fifteen days of the receipt of information
by him from the bank regarding the return of the cheque as
~unpaid; and

(c) the drawer of such cheque fails to make the payment of
the said amount of money to the payee or, ag the case may be,
to- the holder in duye course of the cheque, within fifteen days
of the receipt of the said notice.

Explanation.—For the purposes of thi»s section, “debt or other
liability” means a legally enforceable debt or other liability.

139. It shall be presumed, unless the contrary is proved, that the

holder of a cheque received the cheque of the nature referred to in
section 138 for the discharge, in whole or in part, of any debt or
other- liability. ;

140: Tt shall mot be a defehce in a prosecution for an offence

. uhider-seetion 138 that the drawer had no reason to believe when he

issued the cheque that the cheque may be dishonoured on  pregent-
ment for the reasons stated in that section.

],’nser‘ffon
of ney. - “
Chapfer
XVII.

Dis-
honour

of cheque
for insuffi-
ciency, etc.,
of funds
in the
account.

Presump-
tion in
favour of
holder.

Defénte
which
‘may. not’
be allow:
ed insafy
ptoséous:
“fion un=
der sec-
tion 138.



124 Bankifng, Public Financial Institutions and Negotiable  [acr. 66
, Instruments Laws (Amendment)

141. (1) If the person committing an offence under section 138
is a company, every person who, at the tlme the offenlce was comrmt—
ted, was in charge of, and was responsible to, the company for’ ‘the
conduct of the business of the company, as well as the company, shall
be deemed to be guilty of -the offence and shall be liable to be
proceeded against ang punished accordingly:

Offences

by com=

panies,

Provided that nothing contained in this sub-section shall render
any person liable to punishment if he proves that the offence was
committeq without his knowledge, or that he had exercised all due
! ' ~ diligence to prevent the commission of such offence,

(2) Notwithstanding anything contained in sub-section (1),
where any offence under’ this Act has been committed by a -company
and it is proved that the offence has been committed with the consent
or connivance of, or is attributable to, any neglect on the part of, any
director, manager, secretary or other officer of the company, such
director, manager, secretary or other officer shall also be deemed to be

- guilty of that offence and shall be liable to be’ proceeded against and

punished accordingly. )

Explonation.—For the purposes of this section—~ ol

(@) “company” means any body corporate and-includes a
firm or other association of individuals; and

(b) “director”, in relation to a firm, means a partner in the

1

c:o_gni-f 142. Notw1thstand1ng anythmg contamed in’ the Code of Cnmmal '
Zance o Procedure 1973, — - 2 of 1974,
offences, & : . c !
(¢) no court shall take cognizance of any - offence pumshable
under section 138 except upon a complaint; in ‘writing, made by

the payee or, as the case may be, the holder in due course of the
cheque;

(b) such complaint is made within one 'mont'h of the date on

which the cause of action arises under clause (c) of the proviso
to section 138; ]

(c) no court 1nfer10r to that of a Metropohtan Maglstrate or
a Judicial  Magistrate of the first class shall ity any “offence
p_umshable under section 138..

CHAPTER IN o
AMENDMENTS TO THE RESERVE BaNk oF INDIA ACT, 1934 °-

Amend- 5 In section 17 of the Reserve Bank of India Act, 1934 (hereafter in  2of 1934.
Z‘éi?}in"fu this Chapter referred to as the Reserve Bank Act), in clause (4>B) the
"%+ proviso shall be omitted, - ‘ . R i
- Amend- 6. In section 58 of the Reserve Bank Act,——— o B
ment : of
section 58, (a) in sub-section (1), after the words “the Central Government,”,

the words “by notification in the Official Gazette,” shall be inserted;
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siii... (b) in sub-section (2);in clause (p),for the words “the scheduled
banks” the words and brackets “banks (including post office savings
banks) ” shall be subs’ututed

_ . CHAPTER v
AMENDMENTS TO THE BANKING REGULATION Ac'r, 1949
10 of 1949. 1. In section 11 of the Banmng Regulatlon Act, 1949 (hereafter in this

(,hapter referred to as the Banking Regulation Act), in sub-section (2),
in clause (b), in sub-clause (ii), the word “calendar” shall be omitted.

"8, In section 29 of the Banking Regulation Act,—
(@) in sub-section (1),— |
" (1) in the opening paragl‘aph,—

(4A) after the words “each calendar year”, the words “or
at the expiration of a period of twelve months ending with.
such date as the Central Government may, by notification in

- the Official Gvazette specify in this behalf,” shall be inserted;

(B) for the words “that year”, the words “that year or
period, as the case may be,” shall be subst1tuted

(C) for the words “the year”, the words “the year or

the period, as the case may be,” shall be substituted;

- (i) for the proviso, the following proviso shall be substi-
tuted, namely: —

“Provided that with a view to facilitating the transi-

tion from one period of accounting to another period of ac-.

counting under this sub-section, the Central Government

may, by order published in the Official Gazette, make such

vi.., ¢, . brovisions as it congiders necessary or expedient for the

Foet ot “preparation of or for other matters relating to, the balance-
sheet or proﬁt and loss account in resPect of the concerned
_ year orn period, as the case may be.”

(b) after sub-section (3A) the followmg Explanatwn shall be
~ inserted, namely:—

‘Eocplanation.;ln stib—sedtioh (34), “year” means the year or,
as the case may be, the period referred to in sub-section (1). °

. 9. In section 30 of the Bankmg Regulation Act,—

(a) in sub-section (IB), for the portion beginning with the

words “it may direct” and ending with the words “Spec1ﬁed in the
order” the . followmg shall be subst1tuted namely -

“it may at any t1me by order dlrec’n that a special audlt of the
bankmg company’s accounts, for any such transaction or class
-of transactions or for' such period or periods as may be specified

“in-the order, shall be conducted and may by the same or a
' different order -either appoint a person duly qualified imder any
law for the time being in force to be an auditor of companies
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or -direct the auditor of the ba:nkmg company hlmself ta conduct

such special audit”; .

(b) in sub-section (IC), for the words “the audit of the tran-
saction or class of transactions”, the -words “the special audit” shall
be substituted;

(c) in sub-section: (2), the words “ .and auditors, if any, appointed
by the law establishing, constituting or forming the bankl‘ng company
coneerned” shall be inserted at the end.

Amend- 10. In section 51 of the Banking Regulation Act, for the figures “31”,
:;th;irfg 1 the words, brackets, figures and letiers “sub-sectiong (1B),  (IC) and

(2) of section 30, 31” shall be substituted.

Amend- 11. In the Third Schedule to the Banking Regulation Act, in Form
ment of B in the portion appearing after the heading “ForM OF PROFIT AND Loss

g:tigule. ACcouNT”, the word “December” shall be omitted.
CHAPTER V \
AMENDMENTS %0 THE STATE BANK oF Inpia Act, 1955
Amend- 12, In section 20 of the State Bank of India Act, 1955 (hereafter in
, ;zsginogo' this Chapter referred to as the State Bank Act) —

(@) in sub-section (3),—

(i) the words, brackets and figure “and in subrsection (5)”
shall be omltted i

(it) for the words, figures, brackets and letter “section 19 or -

nominated under clause (d) of that sub-section” and “four years”,
the words “that section” and “three years” shall respectwely, be
substituted; :

(i) the words “or nominsted” and “or renomihation” shall
be omitted; _ | B

(iv) the following provivo ‘-sh&il ‘be “inserted-at the end,
namely — '

“Provided that no such director shall hold office conti-
nuously for a period exceeding six years.”;

(b) i stbrsettion ()

(1) for the words “A director”, the words, bratkets 4nd
figure “Subject to the provisions contained in sub-section. (4), a
director™ shall be substituted; ‘

(i) after the word and figures “section 19”7, the words,
brackets and letter “or nominated under clause (d) of that sub-
section” shall be inserted;

(##i) for the words “duly appainted” and “for ‘'resappoint-
ment”, the words “duly appointed or nominated” :and *for re-

. appointment or re-meminatiom, as the case may ‘be ghall, res-
~ pectively, be substituted; - : : :

g e

23 of 1955.



bits - Bappelyre—

o¥ 1988] Bunking, Public Financial Institutions and Negotiable o

Instruments Laws (Amendment)
(iv)y the following provise shall be inserted at the end,

“Provided that no such director shall hold of.ﬁce contl-
nuously for a period exceeding six years. s

tc) for sub-section (4). the following sub-section shall be sub-

E stltufed namely: —

“(4) A director appointed under clause €ca) or clause €cb)

of sub-section (1) of section 19 or nominated under clause (d)

or-clause (e) or clause (f) of that sub-section shall hold office

" during the pleasure of the authority appointing or nominating
him, as the case may be.”; : !

(d) sub-section (5) shall he omitted.
13. ‘I section 21A of the State Bank Aet,—

(a) for sub-section (1), the followmg sub section shall be sub-

shtuteds namely e

o« (1) Subject to the provisions contained in this section. and
in sub-section (2) of section 21, a member of a Local Board—

(¢) nominated under clause (c) of sub-section (1) of
section 21 shall hold office for such term, not exceeding three

s+t el oyears; as the Central Government may specify in this behalf

angd thereafter until hig suceessor hag been duly nominated:

() clected under clause (d) of sub-section (I) of
section 21 shall hold office for three years and thereafter until
his successo has been duly eléeted,

13

may be: 4 |

and shall be eligible for re-nomination or re-election, as the case

Provided that no such director shall hold office continuously
for a period exceeding six years.”;

(p) after sub-section (4), the followmg sub—sectlon shall be

inserted, namely: —

o (5.) A member of a TLocal Board nominated under clause
(¢) of sub-section (1) of section 21 shall hold office during the
pleasure of the Central Government.”.

14. Tn section 39 of the State Bank Act—

ne (), for the words “in each year”, the words “or such other date

in each vear as the Central Government mav, by notifieation in the
Official Gazetfe. specify” shall be substituted;

(b)Y the following proviso shall be inserted at the end. namely: —

“Provided that with a view to. facilitaling the transition from
one period of accounting to another veriod of accounting under
“this section, the Central Government may, by order published
in the Official Gazette. make such provisions as it considers neces-

© - sary or expedient for the closing and balancing of. or for other
matters relating to; the books: in respect of the concerned vears.”.
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Amend- 15. In section 40 of the State Bank Act, in sub-section- (1), after the

;;i?:n%' words, figures and letters “the 31st day of December”, the words and

be inserted.

n?;n:ndf— -16. In section 42 of the State Bank Act, in sub-section (2), after the
nt o

sectiond2.  Wwords, figures and letters “the previous 3lst day of December”,.. the

words and figures “or the date specified under section 39, as the case may
be” shall be inserted. - . 1

Amend- 17 In section 50 of the State Bank Auct in sub section (1), after the.
::sas;o words “the Central Government”, the words “, by not.lﬁcatlon in the

O 01a1 Gazette,” shall be mserted

CHAPTER VI

AMENDMENTS TO THE STATE BANK oF Inpra (Sussiprary BANKS) .-
Acr, 1959

Mé_ﬁd_ 18. In section 25 of the State Bank of India (Subsidiary ‘Banks) “Act,
ment of 1959 (hereafter in this Chapter referred to as the Subsidiary Banks Act),_

section25. “ip gub-section (1),— , .
“(a) in clause (c), the followmg prov1so shall be inserted at the
~ end, namely:—. .
“Provided that any nomination of a director made by the
; . State Bank under this clause shall, except in so far as it relates
to an officer of that bank, be in consultation with the Central
: Government,”, .
“(b) in clause (e); the words “in consultation with the State
Bank” shall be omitted. _ o
Amend- - 19.In’ section 26 of the Subsidiary Banks Act— I
ment of ; :
section 26, (a) in sub-section.’ 1 ,—

() for the portion beginning with the words ¥, if nominated”
and ending -with the words: “that sub-section,”, the - following
shall be substituted, namely:—

“nominated under clause (b) or clause (¢) or clause (e) of

sub-section  (I)' of section 25 or appointed under clause (ca)
or clause (cb) of that sub- section”;

(i) for the word “nominating”, the words “nommating or
appointing” shall be substituted:

'(b) for sub-sections (2) and (24), the following sub-sectlons shall
‘be substituted, namely —

“(2) Subject to the prov1s1ons contained in section 25, a

director elected under clause (d) of sub-section (1) of that section

_shall hold office for three years and thereafter until his successor
is duly elected, and shall be eligible for re-election:

Provided that no such. director. shall hold office contmuously'

} : . for a period exceedmg six years.

(2A) Subject to the provisions contained in section 25 and in
sub-section (1), a director nominated under claiise .(c)'‘4nd not

- figures “or. the date spec1ﬁed under section 39, as the case may be” shall -

38 of 1959,



v B ‘1988] B'an’kmg, Pubhc Fmanczal 'Instztutﬁzons pnd j'2‘\?‘egdtmt’:ule Ugag -

: Ifnstruments Laws (Amendment)_

being an officer of the State Bank or a director appomi;ed ynder

clause (ca) or clause (cb) or a director, not being an officer of

“the- Central +Government, nommated under clause (e) of sub-

‘ugection (1) -of ‘section 25, shall ‘hold -office “for suc¢h ~term not

. ~exceedmg three - years, as the- Central ‘Government tnay specify

and thereafter until his-successor shall have been duly nominated

. or appointed, and -shall be eligible “for re- nomination or re-
appointment, as the case may be: o

Provided that mo such: dlrector shall hold office -continuously
for a period exceeding six years’”; :

(¢). sub-section :(3) :shall ‘be omitted,
20 In sectlon 39 of the Subswllary Banks Act,—

(a) for the Words “m each year” the Words “or such -other date
in each year as the-Centrdl -Gevernment may, by mnotificatien dn the
Official Gazette, spec;fy” Shall be qub'%’u’tu’ced

(b) the followmg prOVISO shall be inserted af the end,
‘namely: ' ’

. “Prowvided :that. w1‘uh a:view o facthtating the ransition
f-r.e.m one period -of acopuniing to .anether period of accounting
synder thig - section,.the -Central :Government may, by order

. published in:ithe Official -Gazette, make such-provisiong as it
v considers n2cessary or -expedient-for -the closing.:and halancing
of, or for other matters lelatlng to, the bOOkb in respect of the

. -concemed years

21, In section 43 of the Submdl,ary Banks Act in sub-seetion . (1) iR
clause (a), after the words, figures and letters “the 31st day of Decem-
ber”, the words and figures “‘or the date notified under section 39, as
the case may be,” shall be inserted. '

, 2& In section 44 of the Subsidiary Banks Act, in sub- sections (2) dnd
(3), after-‘the words, figures and letters “the previous 3lst’ day of Decem-
ber” the*words and figures “or the date notified under section 39, as the,
case may be” shall be inserted. . 53

- 23. In section 63 of the.Subsidiary Banks Act, in sub-section (1), after
the words “the Reserve Bank,”, the words “by notification in the Official
Gazette,” shall he-inserted. AR

CHAPTER-VII
AMENbMENTs 70 1S DEPOSIT INSURANCE AND Crebry (::UARANI‘EE
CORPORATION Acr, 1961 '

* 99, n section 6 of the Depos1t Insurance and Credit Gurantge .Corpora-
47 of 1961. tion Act, 1961 (hereafter in this Chapter referred to as the Deposlt Insu-
- rance: Corporatmn Act), in- sub-sectmn (2),

(@) in clauke (4), after the word, brackets and 1ette1 clause

(e)”, the words, brackets and letters “or clause (d) nr clause (e)”
fshall ‘he’ mserted '
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(b) for clause (ii), the followmg clause shall be substituted,
o namely —

i ;« (n) sub]ect to. the prov1s1ons contained in Llause (i), a
) dugg,t}or nommated,under clause (d) or clause (e) of sub-section
(1), shall hold office for such period, not exceeding three years,
as may be specified by the Central Government in this behalf and
thereafter unti] his successor assumes office, and shall be eligible
for re-nomination:

Provided that no such director shall hold office continuously
for a period exceeding six years;”.

Amend- 25, In sectmn 28 of the Depos1t Insurance Corporatxon Act, in sub-
ment of  gection (2),— , [ o

section 28. g
o (a) for the words “, each year”, the wordg “or such other date

- imteach year as the Central Government may, by notlﬁcatlon in the
Official Gazette, specify” shall be substituted;

(b) the following proviso shall be inserted at the end,‘n'améiy:‘._

“Provideq that with a view to facilitating the transition
irom one period of accounting to another period of accounting
~under this sub-section, the Central Government may, by order
published in the Official Gaz /ette make such provisions as it
considerg necessary or exped1ent for the balancing and clos-
+ing of, or for other matters relating to, the books or aCCOU.I’ltb
-in respect of the concerned years.”. oo

Amg:ld-f 26, In section 50 of the Deposit Insurance Corporation Act, in sub-section

:;i?totfso (1), after the words “the Reserve Bank,”, the words “by not1ﬁcat10n in
L the Ofﬁmal Gazette » shall be inserted.

‘ © o o CHAPTER VIII _

AM’.ENDME’QTS 70 THE INDUSTRIAL DEVELOPMENT BANK OF INDIA Aci‘, 1964 -

Amend- 27 In sectlons B ot the Industrial Development Bank of India Act, '

S:;fﬁ; N 1964 (hereafter in this Chapter referred to as the Development Bank Act),

for suh-section (4A), the following sub-section shall be substituted,
namely:— '

ome s ¥

R (4A) Sub]ect to the provisions of sub-sectlon 4),—

(a) every director nominated under sub-clause (i) or sub-
clause (iv) of clause (c) of sub-section (I) and not being an
official of Government or not being an official or whole-time

_ ‘dlrector of the Reserve Bank or a financial institution or the State -

B Bank or & nationalised bank or a State Financial Corporation; and

(b) every director nominated under sub-clause (i) or sub-
s z'_clause '(v) of clause (c) of sub-section (1),

shall hold office for such term, not exceedmg three years, as the
. Central Government may specify in this behalf and thereafter until
;:‘;]115 successor assumes office, and shall be eligible for re-nomination::

Provided that no such director shall hold office contmuously for a
period exceeding six years.”. !

|
L

18 of 1964,
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28. In section 18 of the Development Bank Act, in siib- section’ (2) the
following proviso shall be inserted at the end, namely —

“Provided that with a view to facﬂltatlng the fransition from

_ one period of accounting to another period. of accounting under

this sub-section, the Central Government may, by order.. published

-~ in the Official Gazette, make such provisions as it COnsldEJ.S neces-

sary or expedient for the closing ang balancmg of, or for other

matters relatmcr to, the books or accounis in respect of the con-
cerned years.” :

99, Tn section 21 of the Development Bank Act, in sub-section (2), the

following proviso shall be inserted at the end, namely:—

“Provided that with a view to facilitating the transition from
one period of accounting to another period of accounting under this;
sub-section, the Central Government may, by order published in
the Official Gazetté, make such provisions as it considers necessary

. or expedient for the closing and balancing of, or for other matters
relating to, the books or accounts in respect of the concerned
years.”, '

CHAPTER IX

AMENDMENTS T THE BANKING COMPANIES (Acquxsmon AND TRAN&FFR OF
S UNDERTARINGS)  Act, 1970

" 30. In sectaon 3 of the Bankmg Compames (Ach.lSlthn and Trans-

5of1970, - fer of Undertalnngs) Act, 1970 (hereaffer in this Chapter referred to
‘ag the Bank Natlonahsatmn Act), in sub- sectmn (ZA), in the proviso,

for the words “rupees one hundred crores”, the wc)rdq rupees five hun-

dred crores” shall be substituted. - - vEo

31, In section 9 of the Bank Nationalisation Act,—
(a) in sub-section (2),—

(3) in clause (@), for the words “rupees one hundred crores”,
the words “rupees five hundred crores” shall be substituted;

(#) in clause (c), for the words ‘“corresponding new bank
to any other banking institution”, the words “corresponding new
bank to any other corresponding new bank or banking institu-,
tion” shal] be substituted; :

(b)) in sub-section (5), the Explana‘tz‘bn shall be numbered’ as'
Explanation I, and after Explanction I as so numbered, the follows
ing Euxplanation shall be inserted, namely:—

‘Explanaticn 1I.—For %h‘e purposes of this section, the‘ ex-
pression ‘‘corresponding new bank” shall include 4 correspond-
ing new bank within the meaning of the Banking Companies

40 of 198( : (Acqulsmon and Transfer of Undertakings) Alct 1980’

32 In section 10 of the Bank Natmnahsatmn Act, m subusectlon

M of Tt T

(@) for the words ‘“of each year”, the words “of guch other

date in each year as the Central Government may, by notification

weatt

in the Offlcial Gazette, specify” shall be substituted;
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ary 12 (D) the follong pr(owso shall be-inserted at the endy namely: —

r “P)OVldeu that W1th a view to Iaclhtatmc the trans1t10n
' ' from one period of accounting to another period of accounting
undéer this subtsection, the Central Government may, by’ Ordm
T publidhied in - the: Offeral’ Tazette,  makd sueh- provisions’ds it
considers necessary or expéedient’ for the closing” and balancmg

of} ot for other: matters 1elétmg 65 tHe’ books 1n"re<:\pect’ df the
concertied’ vears.’

. CHAPTER X

AMENDMENTS TO THE! REGIONAL RuURAT;: BANKS Acr, 1976

Ame:ld; 088, Tniseetivh <19 off the Regm‘nal ‘Rural Banks Act‘, 19'76 (hereafter 21 of 1976,
ment o

section 18, m }ttsv;.Chapter‘ refetred' to as the Rmﬂat Banks Act) 1n sub- Sect1on (1),

(i) for the words “of:each year”,-the words “or-such- other date in
~each year as the Central Government may, by notaﬁcatron m tne
“Official Gazette, specify” shall be substituted;

(i) the followmg proviso shall be 1nserted at the end, namely —
“Provided that with a v1ew to facﬂltatmg the transition

from one period of accounting: to: another period of accounting:
under this sub-section; thei Centrals Government may, by order
pubhshed in the O[ﬁcml Gazette, make such prOV1s.1ons ag,. it
i1 considery nedessary: or expedlent for the closmg: and’. balancmra

6f, or'for other matters relatmg‘ ‘tb the: book in nlesp,ect of“"lthe
_;f_-concaned Véars ’

Amend- 34 In section 30 of the Rural Banky Act in’ subnsectlon (1) after' :
ment of  the words “the Central Government,”, the words, “by. natification in-the

sectiofi” “H_ Official Gazette,” shull' bé inserted:

%0’-

“
¢

o ~ CHAPTER XI
Al\/[FNDMENTS 16 7HE. BANKING CONPANIES ’A(QUISITIO\T AND' TRANSFER or

UnbeRrAKINGS) (Ady, 1980

Amend- + 45, Tny section 3 of the Banking Companies (Acquisition and . Trans-.

ment of tat’ of Undertakings) Act, 1980 (hereafter in 'this Chapter referred to asthe 400t 1980,

section 3. Bank Nationalisation. Act), in sub-section (24), in the proviso, for the
words, ‘rupees one hundred crores”, the Words “rupees five hundred
crores” shall be substituted. : ' I
Amend- 36 In section 9 of the Bank Natwnahsatlon Act
ment of e
section 9, (a) in subisectmn (2) -
- (1) i clauser (@), for the: Words “rupéey one hundred ‘crores” XEEE R e

the words “rupees five hundred crores” shall be substituted;

(it) in clause (c), for the words “corresponding new bank’
to any other banking institution”, the words. 'corresponding
new bank to any other correspondmg new bank or’ b@nking
;nstttutloﬁ” shall be substltuted
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(b) inksub-section (5), the Explanation shall be numbeéred: | as
! Explanation I, and after Evcplanatzon I asso numbered the followmg
Efcpmnatwn sha]l b iserted, namelir—- :

‘BExplanation I.--For the purposes of -this 'se'eﬁ'éiﬁ" the
_expression “corresponding, new -bank” shall include.a corres-
 ponding new bank within the meamng of the Bﬁnhng Com-
panies: (Acquigition and Transfer of Undertakings) Act, 1970..°

pr e - R e .. " A R e .("'.,;“
37 T section 10" of the Bank Nationalisation Act, im. sub-sg_ct,lpn 1) —

50£.1970,

Amend-
. ment of
/ ~ {a), for the words “of each year”, the words “or such. other date  section 10,
" in each”year as ‘the Central Government may, by notlﬁcatlon in the
Official’ Gazette, specify” shall be substituted;

(b) the following proviso shall be inserted at the end, nameLy —

: - “Provided’ that:with  a view to:rfacilitating the teansition from
. one- period of accounting to another period:off accouriting: wnder
this sub-section the Central Government nray, by otdsfipub-
lished in' the Ofﬁcml Gazette, make such prov151ons as it consi-
- ders: necessary or expedient for the clbsing  and” bal’mcmg of,
or for other matters relating to, the books in. respect of the
concerned years.”. o

'38. In seéction 19 of the Bank. Natlonahsatlon,

sub-  Amend-

sectibn’ (1), after the words “the Central Government,”’ the ‘v'vords “by  ment of
section 19,

notlﬁ‘éation in the Official Gazette,” shall be mserted

CHAPTER XII

AMENDMENTS TO MHE ExpoRT-IMPORT- BANK«. o INETA Am l&%&v

28 of 1981, 39. In section 6 of the Export-Import Bank of Indla Act 1981 (here»w
. after in this chapter referred: to- as- the: Exim Bank Act),—

section G,

()" for sub-section (6), the followmg sub- sectxon shall be sub»
stituted, namely:— !

© “(6) Subject to the provisiotis- contamed in sub-sectxo '
©¢1 -anydifettor- nominated under clause (b) or''¢lduge.. ©®,, -
clause (d) or clause (e) of sub-gection (1) ahd not bein,
% official of Government or not being a whole-tiine dlrector or
official of the Reserve Bank. or. the. Developmenty Bank or the -
said Expert Credit and Guarantee Corporation. Limited. or. a

- stheduled bank, shall hold. office for such term;, not . exceed»'lng

, three years, as the Central Government. or; as-the-case: may: be

the authority nominating him, may specify in this-behal, and

. thereafter until his successor enter.s; upen. hig offiee; and;shall be v
eligible for re-nomination:

Provided that no. such direetor shall hold. oﬂicer eonﬁmuuusl&é*
for a period exceedmg six years ”,

e
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40 In séctmn 19 bf the Ex1m Bank- Act in sub-section (2), —

. each year as the Central Government may, by notlﬁcatmn in the
~ - Official Gazette, spe(nfy” shall be substltuted

) the followmd proviso shall be 1nserted at the end, namely:—

“Provided that with a view to. facilitating the transition
from one period of accounting to another period of  accounting
under this sub-eer tion, the Central Government may, by order
published in the Ofﬁmal Gazette, make such _ provisions as it

- considers necessary or expedlent for the closing and balancing
of, or for other matters relating to, the books or accounts in
respect of the concerned years.”.

41. In section 22 of the Exim Bank Act,,in sub-section (2),—

v (a): for the words “edch year”, the words “or such other date in
- i each. year as the Central -Government may, hy -notification in the
..Official Gazette, specify” shall be substituted;

(b} the following. prOVlSO shall be mserted‘at the end namely -

“Provided that with a view to famhtatmg tne transition
from one period of accounting to another pericd of accounting
under this sub-section, the Central Government may, by order

‘,”published in"the Official Gazette, make such provisions as it

- considers necessary or expedxent for ‘the closing, and balancing
of, or for other matters relatmg to, the books or accounts in
respect of the concerned years

42. In section 39 of the Exim Bank Act, in sub-seetion (1), atter
the words “the Central Government,”, the words “by notification in
the Qfﬁmal Ga7ette » shall be inserted.

mf;'

'CHAPTER X1II

AMENDMENTS TO THE NATIONAL . BANK FOR AGRICULTURE AND. RURAL
DEVELOPMENRT Act, 1981

43, In section 5 of the National Bank for Agrlculture and Rural
Development Act, 1981 (hereafter in this Chapter referred to as the
N*a'uonai Bank Act), in sub-section (3), the fo‘lowmg prov1so shall be
idserted at the end, namely:—

‘“Provided that during the period of any casual vacancy of the

nature referred to in section 11 in the office of the Managmg Direc-

© . stor; the CHairman may also exércise the powers and d1scharge the

‘5tunctlons of the Managing Director until the person appomted by

““thé“Ceniral Government under section 11 to act as  Managing
~Direéctor enters upon his office.”. - o

44 T sectlon 6 of the National Bank Act, in sub- secuon (2), the

'lfouomng proviso shall be- mserted at the end namely:—

“Provided that no such consultation shall be necessary in the -

‘case dPHirdctors appointed under ‘clause “(e) of stib-séction ).,

(a) for the WOl‘db “each year”, the words “or such. other date in

61 of 1981,
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.45, In section 7-of the National Bank Aet~— -~ - == 7. 'Amend-

ment of
(a) for sub-sectwn (2), the followmg subosectlon shall be sub- section 7.

sututed namely: —

“(2) Subject to the prov1s1ons contamed in sub-sectmn (5),
a director appointed under clause (b) or clause (¢) of sub- oL
section (1) of section 6, shall hold office for such term, not
exceeding three years, as. the Central Government may: specify in
th1s behalf and thereafter unt11 his SUCCessor - enters upon hlS
office, and shall be eligible for reappointment:

Prowded that no such director shall hold office contmuously
“tfor a period exceeding six years.”;

(b) in sub-section (3), the words, brackets and ﬁgure Hor any
-, -other director referred to in sub-se'ctmn (2) -shall ‘be' omitted

(c) after sub-section (4), the. followmg sub-sectlon shall be
1nserted hamely:— :

- “(5) The directors appointed under clauses (b) to (;f) of
sub-section (1) of section 6 shall hold office during the pleasure
~ of the Central Government.”. .

46, In seetion 46 of the National Bank Act, in sub-section (_2)‘;,-- o Amend S

‘(a) for the words “, each year”, the words “or such other date in “cuo% 48,
each year as the Cenftral Government may, by mnotification in- the
Official Gazette, specify” shall he substituted; ;
(D) the followmg provxso shall be mserted at the end, namely —

“Provided that with a view to famhtatmg the transition
trom one period of accounting to another period .of aceounting
under this sub-section, the Central Government may, by order
published’ in the Official Gazette, make such provisions as it
vonsiders necessary or @xpedlent for the balancing and.closing
- of o1 -for ‘other matters relating to, the books or - agcounts in
reqpect of the concerned years.”.

i

b
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b
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SO CHAPTER XIV
AMENDMENTS TO THE INDUSTRIAL, RECONSTRUCTION BANK oF INDIA i
_ Act, 1984 o
47, In section 10 of the Industrial Reconstruction Bank of India Act, Anjend-
620f 1984, 1984 (hereafter in this Chapter referred to as the Industrial Reconstruc- mént of

tion Bank Act), after sub- sectlon (2), the following sub-section shall s¢ction (0.
be inserted, namely:—

“(3) Bubject to the provisions of sub-section (2), a director
nominated under clause (c¢) or clause (d) of sub-section (1) and
not being an official of Government or not being an official or whole-
time director of the Development Bank or a public financial institu-’
tion or the State Bank or a nationalised bank or a State Financial
Corporation, shall hold office for such term, not exceeding  three

years, as the authonty nominating him may spemfy in ‘chis behalt
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‘and thereafter until his isuceessor ienters mpon this oﬂice zand shall
be ehglble for re-nomination: :

i ‘Proirlded that no stch d1rector shall hoId oﬁige ,C;Qntmu,auﬂ,y for
& period exceeding sxx years.”.

ti8 i sqctlon 29 of the Industr1a1 Reconstmctlon Bank Act, in sub-
( :

: _*(a) for the words “each year”, the words “or,such, other date
-imvgpehi-yrear asthe ‘Central Government may, by notlficatlon in the
0ﬂic1a1 Gazette, -specify” shall be substituted;

"{"

(b) “the followmg prowso shall be mserted at the end namely: —

oy “,E’,Lovxded that with a view to facilitating the transition
mirom one period ©f accounting to another:period-of -accounting
under this sub-section, the Central Government may, by order
published in the a@ﬁ‘ic‘lal Gazette, make such provigions ag it
considers necessary or expedient for the closing and’ ‘bdlancing
of, or for other matters relatmg to, the books or accounts in

{ %respect of the concerned years.’

49 In secuon 32 of the Industrial fReeonstrmctlon Bank Act, in sub-

‘ (a) for the words “each year”, the words “or such other.date in
o each yedr as the ‘Central Government may, by notification in the
" Officigl ‘Gazette, specify” shall be substituted;

) (b) the followmg proviso shall be inserted .at the end namely: —

N “Prov1ded that with a view to facilitating the transition
7w ifrom one periog of accounting fo another .period of .aceounting
" under ‘this sub-section, the Central Government may, by order
" published in ‘the Official Gazette, make such provisiong as it
-considers necessary or expedient for the closing and balancing
of,-or for other matters relating to, the books-or.accoynts in res-
“‘pect’ of the congerned years. 2,

30. In section 69 of the Industrial Reconstruction Bank Act, in suBQ
section (1), after the words “the Central ‘Government,”, the words “by

notification in the Official Gazette,” :shall ‘be inserted.



